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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE BENCH AT CHENNAI

(Application under Section 18(1) read with Sections 14, 15 of the
National Green Tribunal Act, 2010)

ORIGINAL APPLICATION No. 148 OF 2021

IN THE MATTER OF:

1. D. Chandramouleswara Reddy, Age 63 years
S/o D. Shankar Reddy,
H.No.S-1-321,
Singapore Township, Puttampalli,
YSR Kadapa District,
Andhra Pradesh - 516002
Mail: gautamraman@gmail.com Mobile: 9347421276

2. Avva Venkatasubba Reddy, Age 43 years
S/o A. Papi Reddy,
H.No.2-103-A,
Jillela Village, Banaganapalli,
KurnoolDistrict,
Andhra Pradesh - 518176
Mail: gautamraman@gmail.com Mobile: 9491410720

3. Sk. Jani Basha, Age 47 years
S/o Saida Saheb,
H.No.2-323, Masid Bazar,
Paluvai, Rentachintala Mandal,
Guntur District,
Andhra Pradesh - 522421
Mail: gautamraman@gmail.com Mobile: 9704791872

4. Vajrala Koti Reddy, Age 58 years
S/o V. Gali Reddy,
H.No.1-16A, Rajapalem (V),
Tripuranthakam Mandal,
PrakashamDistrict,
Andhra Pradesh — 523326
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Andhra Pradesh — 522421
Mail: gautamraman@gmail.com Mobile: 6281438214

. Siddadapu Gandhi, Age 49 years

S/o Rama Raghaviah,

H.No0.4-237, Madugula post,

Gurazala Mandal,

GunturDistrict,

Andhra Pradesh — 522415

Mail: gautamraman@gmail.com Mobile: 9542093969

. Garikapati Venkata Ramanaidu, Age 41 years

S/o Garikipati Raghava Rao,

H.No.2-14, peumalli post,

Penumalli Village,

Pedana Mandal, KrishnaDistrict,

Andhra Pradesh — 521369

Mail: gautamraman@gmail.com Mobile: 9550503347

. Annem Soreddy, Age 34 years

S/o Gali Reddy,

H.No.1-201/1, Gopireddygari Street,

Tallapalli Village, Macherla Mandal

Guntur District,

Andhra Pradesh — 522426

Mail: gautamraman@gmail.com Mobile: 9441703118

. Pandipati Venkaiah, Age 64 years

S/o Pandipati Yesobu,

H.No. 4-206, Valiveru (V),

Tsunduru Mandal,

GunturDistrict,

Andhra Pradesh — 522318

Mail: gautamraman@gmail.com Mobile: 8886045140

....Applicants
VERSUS
. Union of India
Represented by its Secretary,
Ministry of Jal Shakti,
Shram Shakti Bhavan, é
3 f"{l:‘i.f SHEIRTER CUTIVE ENGINEER
B 53l 0 RISHNA RIVER MANAGEMENT BDARS

Floor, Jalasoudha Builds:y



New Delhi - 110001
Mail:secy-mowr@nic.in
Phone 011-24595262, 24695255 011-23715919

. Union of India

Represented by its Secretary,

Union Ministry of Environment, Forest & CC

Indira Paryavaran Bhavan

Jorbagh, New Delhi-110003

Mail secy-moef@nic.in Phone 011-24805262, 24005285

. National Board for Wildlife,

Represented by its Chairman,

MoEF& CC, New Delhi

Indira Paryavaran Bhavan

Jorbagh, New Delhi-110003

Mail mefcc@nic.in Phone 011-24695265

. Krishna River Management Board,

Represented by its Member Secretary,

Govt. of India, Ministry of Water Resources,

5 Floor, Jalasoudha, ErrumManzil

Hyderabad-500082

Mail membersecretary-krmb@gov.in Phone 040-23301858

. State of Telangana,

Represented by its Chief Secretary,

Telangana Secretariat, St Floor,

Burgula Rama Krishna Rao Bhavan,

NH 44 Hill Fort, Adarsh Nagar,
Hyderabad-500022

Mail cs@telangana.gov.in Phone 040-23452620

. State of Andhra Pradesh,

Represented by its Chief Secretary,
Secretariat, Velagapudi,

Guntur District,

Andhra Pradesh -522503

Mail es@ap.cov.in Phone 0863-2444461



Management Board (KKMB) do hereby solemnly allirm and
sincerely state as follows:
1. It is submitted that this report has been filed on behalf of 1st
and 4th Respondent herein. I am well acquainted with the facts of
the case on the basis of records available in our office. I have read
the affidavit filed in support of the Original Application. I deny all
the averments made therein except those that are specifically
admitted hereunder.
2. It is submitted that, the present O.A.148/2021 has been filed
praying:
() To declare the unilateral, indiscriminate, unauthorized
construction of PR LIS without any allocation as per the
awards of KWDT-I and II, contrary to the provisions of
Sections 84 (3) (i), 85 (8)(d) and para 10 of Eleventh Schedule
of the Act 6 of 2014 and without final permissions under EIA
notification, 2006 dated 14.09.2006 and its subsequent
amendments by the 5 respondent, project proponent, causing
serious prejudice to the applicant farmers and other
inhabitants of the 6% respondent State affecting the rights
guaranteed under Article 21 of the Constitution of India, as
illegal, arbitrary and unjust.
(i) and to declare the inaction of the respondents 1, 2, 3 & 4
herein to take action against the Sthrespondent project
proponent against its unauthorized project i.e., PR LIS without
any appraisal by 4% respondent and CWC and sanction by
Apex Council and contrary to the procedure envisaged under
Section 84 (3) (ii), 85 (8)(d) and para 7 and 10 of Eleventh

Schedule of the Act of 2014 and EIA notifications, 2006 dated




14.09.2006 and its subsequent amendment, prejudicial
impact on the applicant farmers and other inhabitants of the
6 respondent depending on water of river Krishna as illegal,
arbitrary and unjust and to direct the respondents 1, 2 & 4 to
take immediate appropriate action against the 5t respondent
project proponent for constructing PR LIS contrary to the
awards of KWDT - I and II and provisions of Act, 6 of 2014.
(iii) Directing the respondents to pay the cost of the
proceedings.
(iv) To pass any such orders."”
3. In this context and as per KRMB office records it is brought to
the notice that as per the erstwhile Govt. of AP, I&CAD Dept
G.0.Ms No. 72, dated 08.08.2013 (Annexure - I), the Government
has accorded approval to the estimate for an amount of Rs. 6.91
Crores for conducting detailed survey, investigation and design to
prepare Palamuru Lift Irrigation Scheme and identify an ayacut of
10 lakh acres by lifting 70 TMC of flood water to irrigate drought
prone areas of Mahabubnagar, Rangareddy and Nalgonda districts
and supply of drinking water to enroute villages and water for
industrial use and prepare a detailed project report for the
proposed project from foreshore of Jurala project.
4. As per KRMB office records, Government of Telengana vide
G.0.Ms No. 105, I&CAD Dept., dated 10.06.2015 (Annexure - II),
have accorded administrative approval for Rs. 35,200 Crores to
take up Palamuru Rangareddy LIS (PRLIS), which envisages to
irrigate ayacut of 10 lakh acres in the drought prone areas of
Mahabubnagar (7.00 lakh acres), Rangareddy (2.70 lakh acres)

and Nalgonda (0.30 lakh acres) including providing drinking water



TMC per day) during tlood season 1n five stages and then utilising

water by gravity.

S. Inter State Agreements:

Bachawat Tribunal Award (KWDT - I)

Owing to the disputes among the riparian States, Krishna Water
Disputes Tribunal (Bachawat) (KWDT-1) was constituted in April,
1969. Consequent upon the detailed investigation and hearing
from all the party States the Tribunal have awarded allocations to
these three States in December 1973.

Bachawat considered 75% of dependable flow of the River Krishna
up to Vijayawada as 2,060 TMC. Final State-wise allocations made
duly protecting the existing uses of these States are as follows.

Final Award of Bachawat:

Units in TMC

1 Maharashtra 560 25 585
2 Karnataka 700 34 734
3 [Andhra 800 11 811

The KWDT-I held that the allocations to the party States are
enbloc.

Enbloc Allocation of KWDT-I:

Though the protections and allocations were considered project-
wise, it was expressly held that the allocations to the States are en-

bloc.
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As per Bachawat Report under KWDT-I Andhra Pradesh as
combined State is having share of 811 TMC of water at 75%
dependability.

6. Apex Council Meeting:
The 1st Apex Council Meeting was held on 21-09-2016. The
meeting was necessitated as per Hon’ble Supreme Court of India
directions on the Writ Petition filed by Alla Venkata Gopala
Krishna Rao and others versus Union of India and others on
construction of two new projects namely, Palamuru Ranga Reddy
LIS (PRLIS) and Dindi LIS contemplated by Government of
Telangana.
The important decisions taken in this meeting were as follows -
Regarding taking up of projects referred by the Hon’ble Supreme
Court in W.P.No.116 of 2016 for resolution by the Apex Council, it
was decided that “Due to divergent position taken by the States on
this item, convene Apex Council meeting as and when required to
resolve the issues raised by both the States
As regards the working arrangement for sharing of water, it was
decided that Government of India will make efforts to expedite
finalization of KWDT - II award.
7. Subsequently, Government of Andhra Pradesh vide letter dated
14.05.2020, regarding execution of new projects by the State of
Telangana, requested Ministry of Jal Shakti to advise the State of
Telangana to stop new projects. Accordingly, KRMB was advised
by Ministry of Jal Shakti vide letter No. R-21012/3/2020-Pen Riv-
MoWR, dated 29t May 2020 (Annexure - III) to issue a letter to
Government of Telangana not to go ahead with the new projects till

the projects are appraised by KRMB/CWC and sanction of Apex



1s appraised by KRMB/CWC and sanction of Apex Council 1s
obtained.
8. In the 12% meeting of the Board of Krishna River Management
Board held on 04.06.2020 (Annexure - V), reiterating the directive
given to the State of Telangana based on the directions of Ministry
of Jal Shakthi (MoJS), Chairman directed the State of Telangana
not to go ahead with the project till the Detailed Project Report
(DPR) is submitted and appraised by the Board / CWC and
sanctioned by Apex Council.
9. As per the minutes of 2nd Apex Council meeting held on
06.10.2020 (Annexure - VI) under the Chairmanship of Hon’ble
Minister of Jal Shakti, “Both the States shall submit the DPRs of
new projects to the Boards immediately for appraisal and
subsequent sanction by Apex Council. Both Hon’ble Chief Ministers
agreed to submit the DPRs.”
10. As per para-2(f) of Gazette Notification of Jurisdiction S.O.
2842(E) dated 15-07-2021 (Annexure - VII) on Krishna River
Management (KRMB): “Both the State Governments shall stop all
the ongoing works on unapproved projects as on the date of
publication of this notification until the said projects are appraised
and approved as per the provisions of the said Act and in
accordance with the decisions taken in the 2nd meeting of the Apex
Council. If approvals are not obtained within six months after the
publication of this notification, full or partial operation if any of the
said ongoing unapproved projects shall cease to operate.”

Further, as per para-2(g) of notification of Jurisdiction,
“Within six months from the date of publication of this notification,

both State Governments shall complete the unapproved projects

rg0ad.



appraised and approved as per the provisions of the said Act and in
accordance with the decisions taken in 27¢ meeting of the Apex
Council. If approvals are not obtained within the stipulated time of
six months, such completed unapproved projects shall cease to
operate.”

The project Palamuru Ranga Reddy LIS (PRLIS) in Telangana
is listed as Major, Ongoing, Un-approved and Non-Operational in
the Gazette S.O. 2842(E). The DPR is required to be got approved
by the Apex Council within 6 months as referred iln para 2(f) and
2(g), after the publication of the notification. The DPR has not
been received in respect of Palamuru Rangareddy Lift Irrigation
Scheme so far in KRMB for appraisal.

PRAYER
Hence, it is prayed that this Hon’ble Tribunal may pass an

appropriate order and thus render justice.







Annexure - |

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Palamuru Lift Irrigation Scheme-Administrative approval for Rs 6.91 Crores for detailed
survey and preparation of Detailed Project Report of Palamuru Ranga Reddy Lift
Irrigation Scheme — Accorded - Orders - Issued.

IRRIGATION & CAD (M&MI-T1.A2) DEPARTMENT

G.0.Ms.No.72 Dated: 08-08-2013
Read:

1) From the CE(P), Mahabubnagar, Lr.No.CE(P)/MBNR/1196, dated 28-08-2012.

2) From the CE(P), Mahabubnagar, Lr.No.CE(P)/MBNR/Palamuru LIS/1609,
dated 29-10-2012.

3) From the CE(P), Mahabubnagar, Lr.No.CE(P)/MBNR/MGKLIS/PLI/168, dated ,
26-04-2013.

4) From the CE(P), Mahabubnagar, Lr.No.CE(P)/MBNR/Palamuru LIS/2013/675,
dated 27-06-2013.

*okok

ORDER:

In the references read above, the Chief Engineer(P), Mahabubnagar has
proposed the Palamuru Lift Irrigation Scheme to irrigate an ayacut of about 10.00 lakh
acres in Mahabubnagar, Ranga Reddy and Nalgonda districts enroute drinking water to
all the villages in three districts by lifting 70 TMC of flood water in 35 days i.e., 2 TMC
per day four stages from foreshore of Jurala Project to Padmaram (V), Kondurg (M)
near Shadnagar Town (from +310.00m to + 675.00m) which is the higher elevation in
between Mahabubnagar and R.R District. The main aim of the scheme is to develop
irrigation facility in upland areas & also drinking water facility to enroute villages and
water for industrial use.

2i In the reference 4™ read above, the Chief Engineer(P), MBNR has submitted the
estimate for an amount of Rs 7.00 Crores for conducting detailed survey and design a
Lift Irrigation scheme to serve an ayacut of 10.00 lakh acres to irrigate drought prone
areas of Mahabubnagar, Ranga Reddy and Nalgonda districts and supply of drinking
water to enroute villages and preparation of Detailed Project Report and design of
proposed Palamuru Lift Irrigation Scheme from Foreshore of Jurala Project and
requested for according administrative approval at an early date.

3. Government after careful consideration hereby accord administrative approval to
the estimate for an amount of Rs 6.91 Crores (Rupees Six crores ninety one lakhs only)
for conducting detailed survey, investigation and design to prepare Palamuru Lift
Irrigation scheme and identify an ayacut of 10.00 lakh acres to irrigate drought prone
areas of Mahabubnagar, Ranga Reddy and Nalgonda districts and supply of drinking
water to enroute villages and water for industrial use and prepare a Detailed Project
Report of the proposed Palamuru Lift Irrigation Scheme from Foreshore of Jurala
Project.

4, The expenditure shall be debited to the Head of Account MH 4700 -01 Major
Irrigation Commercial- MH 145 (MGKLIS)- GH 11 Normal State Plan-SH 27 Canals and
Distributaries- 530/531 Other Expenditure.

5. The Chief Engineer (P), Mahabubnagar shall take necessary action accordingly.

PTO
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6. This order issues with the concurrence of Finance (W&P) Department vide their
U.0.No.2388/F2(A2)/2013-1, dated 11-07-2013.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)
ADITYA NATH DAS
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Chief Engineer(P), Mahabubnagar,
Qtr No. EE-1 PJP Camp Colony, Gadwal-509125,
Mahabubnagar District
The Accountant General, Andhra Pradesh, Hyderabad.
The Director of Works & Accounts, Hyderabad.
SF/SC

// FORWARDED :: BY ORDER //

SECTION OFFICER

11



Annexure - 1l

GOVERNMENT OF TELANGANA
ABSTRACT

PALAMURU — RANGA REDDY LIFT IRRIGATION PROJECT - For Lifting of flood water in
60 days from foreshore of Srisailam Reservoir in Mahabubnagar district to serve net
ayacut of 10.00 Lakh acres in drought prone areas of Mahabubnagar (7.00
Lakh acres), Rangareddy (2.70 Lakh acres) and Nalgonda (0.30 Lakh acres) Districts
including providing drinking water facilities to enroute villages and industrial water use
excluding the ayacut under Medium and Minor Irrigation tanks - Administrative
approval for an amount of Rs 35,200 crore — Accorded — Orders — Issued.

IRRIGATION AND CAD (PROJECTS-I) DEPARTMENT

G.0.MS.No. 105 Dated:10-06-2015
Read:

From the Engineer-in-Chief (Irrigation), Hyderabad, Lr No. ENC(I)/
DCE-IV/OT4/ AEE10/ CE/PRLIS/2015, Dt:04-06-2015 & 09.06.2015.

*EkEE

ORDER:

In the reference read above, the Engineer-in-Chief (Irrigation), Hyderabad
has informed that the Palamuru -Ranga Reddy Lift Irrigation Scheme envisages to
irrigate upland areas of about a net ayacut of 10 lakh acres, drinking water to
Hyderabad city and industrial use in Mahabubnagar, Rangareddy and Nalgonda
districts, by lifting 90 TMC of flood water in 60 days during flood season ( i.e., 1.50
TMC per day) from foreshore of Srisailam Project located on Krishna river in
Mahabubnagar district to Laxmidevipally(V), Kondurg (M) near Shadnagar town (from
+250.00 M to +675.00m) which is the highest elevation in between Mahabubnagar
and Ranga Reddy districts with 5 stage lifting and then utilizing water by gravity. The
scheme contemplates enroute Irrigation under different reservoirs as per their
command ability. There are five stages in the project starting from foreshore of
Srisailam Reservoir and ending with K.P.Laxmidevipally Reservoir. The work is
proposed to be taken up during the year 2015-16 by calling tenders on e-procurement
platform.

2. The ENC has requested to accord administrative approval to the project for an
amount of Rs.35,250 crore with SSR 2014-15.

3. The Government after careful examination of the proposal of the Engineer-in-
Chief (Irrigation), Hyderabad hereby accord Administrative approval to the Palamuru —
Rangareddy Lift Irrigation Scheme for an amount of Rs 35,200 Crore (Rupees thirty
five thousand two hundred crore only).

4, The Chief Engineer(Projects), Mahabubnagar shall take necessary action
accordingly.

12
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5. This order issues with the concurrence of Finance (W&P) Department, vide
their U.O. No. 3526/133/WP/A1/15, dated:08.06.2015.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

SHAILENDRA KUMAR JOSHI
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Engineer-in-Chief (Irrigation), Hyderabad
The Chief Engineer(Projects), Mahabubnagar
Copy to:

The Accountant General, T.S., Hyderabad.
The Director of Works & Accounts, Hyderabad.
The Finance (W&P) Dept.

The OSD to Minister for Irrigation.

The P.S. to Prl. Secretary.

//FORWARDED :: BY ORDER//

SECTION OFFICER
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No. R-21012/3/2020-PenRiv- MOWR
Ministry of Jal Shakti
Department of Water Resources, RD & GR,

(Peninsular Rivers Wing)
ok

Room No. 353-C Wing, Krishi Bhawan,
New Dﬁ‘elhi- 110001
Dated the 29 May, 2020
To v’
The Chairman,
Krishna River Management Board,
Jalasoudha, Errum Manazil,
Hyderabad.

Subject:- Letter dated 14.05.2020 received from GoAP regarding execution of new projects
by the State of Telangana in violation of AP Reorganisation Act, 2014 without
clearance/approval from KRMB, CWC & Apex Council- request for advising the State of
Telangana to stop new projects.

Sir,

| am directed to refer to Govt of Andhra Pradesh's letter dated 14.05.2020 regarding above
mentioned subject and to request you to take following actions in this regard:-

(i) Since no new projects can be taken up on Krishna river without obtaining sanction from
the Apex Council on River Water Resources constituted as per the Andhra Pradesh Re-
organisation Act, (APRA) 2014, the action of Govt of Telangana taking up new projects on
Krishna river without its appraisal by KRMB and without sanction from the Apex Council as
mentioned in the GoAP letter dated 14.05.2020 is violative of Section 84 and para 7 of the
Eleventh Schedule of APRA 2014. Hence, it is advised to issue a letter to Govt of Telangana
_not to go ahead with the new projects till the pmjects are appra:sed by KRMB/CWC and
" sanction DEApex Coun-:il is obtained;

(i} You are also advised to call a meeting of the Board immediately to deliberate the matter,

Yaurs faithfully,
T

JOGX
AN

: \,/ \\?“’ (A.C. Mallick}
‘3’0\ Under Secretary to the Govt of India

Email:- uspenriv-mowr@nic.in/ Tel:- 011-23383059

AT LI

="

»
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~G A\ Annexure - IV

YRAIR PR . wr o

Fagfeadared Government of India
T FaferS ) = Ministry of JalShakiti
R . 3R | . Dept. of Water Resources,

dsald: River Development & Ganga Rejuvenation

i;—mrﬁfﬂw SIS Krishna River Management Board

ydtHfer, bl 5% Floor, Jalasoudha, ErrumManzil

GISHHT I, BETETG -4o00lR Hyderabagd, — 500 082

v e

No.F. No. 2/04/2018KRMB/ j208 -2 Date: 30" May 2020

To

Principal Secretary

I & CAD Department

Govt. of Telangana

Hyderabad.

Sub: WRD, Gowt. of Andhra Pradesh letter dated 14" May 2020 to KRMB, raising objections on
execution of new projects by the State of Telangana in violation of A.P. Reorgnisation Act,
2014 without clearance / approval from KRMB, CWC & Apex Council- Reg.

Ref KRMB letter no. F.No. 2/04/2018/KRMB/1094-98 dated 19" May 2020.

Sir,

Kind attention is invited to KRMB letter dated 19™ May 2020 referred above on the subject
matter, enclosing therein a copy of the Special Chief Secretary, Water Resources Department,
Government of Aridhra Pradesh letter no. 15691/IS.EA/2014 dated 14" May 2020, a copy of which
was endorsed to DoWR, RD & GR, Ministry of Jal Shakti, Government of India.

Ministry of Jal Shakti has directed KRMB on the matter and accordingly 1 am to convey as

under:

i) Since no new projects can be taken up on Krishna river without obtaining sanction from
the Apex Council on River Water Resources constituted as per the Andhra Pradesh
Reorganisation Act (APRA), 2014, the action of Government of Telangana taking up new <
projects on Krishna river without its appraisal by KRMB and without sanction from the
Apex Council, as mentioned in the GoAP letter dated 14.05.2020, is violative of Section
84 and para 7 of the Eleventh Schedule of APRA, 2014. Hence, Government of
“Telangana shall not go ahead with the new projects, till the projects are appraised by
KRMB/CWC and sanction of Apex Council is obtained.

i) Further, a meeting of the Board will be convened immediately to deliberate the matter.

Copy for kind information to:
1. PPS to Secretary, DoOWR, RD & GR, Ministry of Jal Shakti, New Delhi.
2. PPS to Chairman, Central Water Commission, New Delhi.

3. Special Chief Secretary, Water Resources Department, Government of Andhra Pradesh, A.P.
Secretariat, Velagapudi, Guntur District.
4. Sr. Joint Commissioner (Pen. Rivers Wing), DoWR, RD & GR, MoJS, New Delhi.

15



YIRd GIBR Annexure -V

Govarnment of lndin
e iRy stamer Ministey of Jal Shakti
e HHIE, 74 R o Dept. of Water Resourc
i wearor e o
River Development & Ganga Rejuvenation
W‘lﬁmﬁ Krishna River Management Board
w & wiftre, orerdtur Sth Floor, Jalasoudha, Errum Manzil
ooy wfdre, BEaTg yeo o3 Hyderabad - 500 082
F.N0.03/01/2020/KRMB/ 1242~ 54 Date: 16.06.2020

Sub: KRMB - Minutes of the 12" meeting of the Krishna River Management
Board held on 04.06.2020 - Reg.

Ref: 1) T.O.F.No. 03/01/2020/KRMB/1213-24, Dt.30.05.2020.
2) T.O.F No. 03/01/2020/KRMB/1236-47, Dt.02.06.2020.

Minutes of the 12 meeting of the Krishna River Management Board held on 4

June, 2020 at Hyderabad is enclosed herewith for favour of information and necessary
action please.

This issues with the approval of the Chairman, KRMB. ;

Encl: As above

To

1. Special Chief Secretary to the Government, Water Resources Department,
Govt. of Andhra Pradesh, A.P. Secretarial, Velagapudi, Guntur District.

2. Principal Secretary to the Government, Irrigation & CAD Department Gowt. of
Telangana, Telangana Secretariat, Hyderabad.

3. Engineer-in-Chief (lrrigation), Water Resources Department, Gowvt. of Andhra

Pradesh, PWD Grounds, Governorpet, Vijayawada.

Engineer-in-Chief (1), Irrigation & CAD Department, Gowvt. of Telangana, 2™

Floor, Jalasoudha, Errum Manzil, Hyderabad.

Member (Power), KRMB, Hyderabad.

Member, KRMB.

Director (Finance), KRMB.

Superintending Engineer-Il, KRMB.

»

oONO

for i on

1. PPS to the Secretary, Dept. of WR, RD & GR, Ministry of Jal Shakti, New Delhi.

2. PS o the Additional Secretary, Dept. of WR, RD & GR, Ministry of Jal Shakti,

New Delhi.

PS to the Chairman, KRMB, Hyderabad.

4. The Senior Joint commissioner (Pen. Riv.), Dept. of WR, RD&GR, Min
Jal Shakti, New Delhi.

-

Tel: 040-23301858 ;Fax: 040-23301655 e-Mall: krmb.hyd®qmail com
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KRISHNA RIVER MANAGEMENT BOARD

Minutes of the 12" meeting of the Krishna River Management Board held
on 04.06.2020 at Hyderabad

Twelfth (12") meeting of the Krishna River Management Board (KRMB) was
held at Hyderabad on 4™ June 2020 under the Chairmanship of
Shri A. Paramesham, Chairman, KRMB.

The list of participants is placed at Annexure-I.

At the outset, Chairman welcomed all the Members of the Board and other
officers from both the State Governments and KRMB.

Chairman requested all the officers present to introduce themselves.

Chairman stated that this meeting is convened at a very short notice due to
urgent issues arising due to construction of projects by both the States. He
stated that this meeting is important as this is a prelude to meeting of the
Apex Council and also this being the start of water year 2020-21. He stated
that one main function of the Board is making an appraisal of any proposal
for construction of new projects and giving technical clearance. Though
KRMB has been requesting both the States for submission of Detailed
Project Reports (DPRs) of all such projects, the same are not received so far.
He requested the States to submit the DPRs of all such projects.

Chairman stated that KRMB has been discharging the function of regulation
of supply of water from the projects to the successor States by constant
interaction with and active cooperation from both the States.

KRMB could not take up certain works, especially implementation of
telemetry Phase-ll, due to lack of funds and requested both the States to
release funds immediately.

Chairman further stated that last water year has been a very good year in
terms of availability and utilisation of water. For the current year as the
long term forecast of the monsoon is reported to be normal, he hoped
ample water resources would be available for use by both the States. He
mentioned that we all do better when we work together in a cordial
atmosphere and he requested the Members to deliberate on the issues
with a spirit of understanding and amicability.
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With the permission of the Chair Shri R.\V. Prakash, Superintending
Engineer, KRMB presented agenda items in Power Point for deliberations.
Discussions and decisions taken thereof are as follows:

Item 12.1

Confirmation of the Summary Record of Discussions of the 11" meeting of
the Board

Summary Record of Discussions (SRD) of the 11" meeting of the Board held
on 09.01.2020 was circulated to both the State Governments on
29.01.2020. Since, no comments on the record of discussions have been
received till date, the same may be treated as confirmed.

Summary Record of Discussions of the 11" meeting of the Board were
confirmed.

Item 12.2

Submission of DPRs of Water Resources Projects in Krishna basin by the
State Governments of Andhra Pradesh and Telangana for appraisal

Each of the two States has been complaining about the new projects being
taken up by the other State without appraisal by KRMB/CWC and sanction
of the Apex Council.

A list of alleged new projects taken up by both the States is at Annexure-Il.

Chairman requested the Members of the Board to deliberate the issue
project wise.

1) Rayalaseema Lift Irrigation Scheme

Special Chief Secretary, GoAP has stated that this project will utilise water
within the share allocated to AP as per KWDT - | Award and as per the
directions of KRMB,

Engineer-in-Chief (I), WRD, GoAP stated that this is not an additional
scheme and it is only for supplementing Pothireddypadu Head Regulator
(PRP HR) utilisations by drawing water from a level of +800 ft in Srisailam
Reservoir.
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Engineer-in-Chief (I), I&CAD Dept., GoTS stated that since the drawal of the
water from the existing schemes Kalwakurthy LIS and Muchummari LIS are
also at lower level they might be affected by this scheme. This new scheme
may impact availability of water in Nagarjuna Sagar project (NSP) and may
endanger other projects as well.

Engineer-in-Chief (I), WRD, GoAP has clarified that regarding Muchummari
LIS is a very small project supplementing Kurnool-Cuddappah Canal/Handri-
Neeva Sujala Sravanthi project for drinking water needs in Kurnool District
and this LIS is not connected to PRP HR.

Special Chief Secretary, GoAP stated that Andhra Pradesh can draw water
to the full capacity from PRP HR at reservoir level + 881 ft only (FRL being
+885 ft), which would be available for a short period. A.P. is not able to
draw their share of water at lower level. Due to this, the expansion of PRP
HR is taken up to draw water subject to regulations by KRMB.

Principal Secretary, GoTS objected to it and stated that the State of
Telangana was formed after decades of long struggle for water and people
of Telangana State now feel that they will be deprived of water. The PRP HR
is something that has not got all the permissions. Soon after formation of
the State a representation was submitted to Gol in July 2014 mentioning
their grievance against enhancement of drawals from 11,000 cusec to
44,000 cusecs in PRP HR.

Six years later, they are still looking for a solution on this issue and PRP HR
is now planned to be extended further to draw 80,000 cusecs. It may affect
irrigation to the committed ayacut in Telangana State and drinking water
requirements of Mahaboobnagar, Nalgonda districts, Hyderabad city and
availability of storage at NSP. PRP is affecting the day to day existence and
commitments in Telangana.

In response, Special Chief Secretary, GoAP explained that those are mere
fears in the minds. The PRP HR draws water in a transparent manner and
that Andhra Pradesh is not taking other State's water. The water is drawn as
per the allocation made by KWDT-I Award and KRMB's regulations. It is
taken up as the existing vents are not able to draw sufficient water at lower
levels.
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Principal Secretary, GoTS expressed apprehension regarding monitoring of
releases at PRP HR. In response, Chairman informed that the releases at
PRP HR are measured by Joint Teams comprising officials of both the States.

Engineer-in-Chief (1), I&CAD Dept., GoTS stated that the basic principle as
per the A.P. Reorganisation Act, 2014 is that any new project should be
appraised by KRMB and sanctioned by Apex Council.

Chairman asked Members of T.S. whether they stand by their complaint on
this project of A.P. Members of T.S reiterated their complaint.

Chairman stated that the A.P. Reorganisation Act, 2014 is binding on all the
parties and as per section 85(8)(d) and para(7) of the Eleventh Schedule of
the A.P. Reorganisation Act, 2014, no new project can be taken up by the
States without getting the project proposal appraised, technically cleared
by KRMB/CWC and recommended by KRMB before sanction by the Apex
Council.

Reiterating the directive given to the State of A.P. based on the directions
of Ministry of Jal Shakti (MoJS), Chairman directed the State of A.P. not to
go ahead with the project till the DPR is submitted and appraised by the
Board/CWC and sanctioned by Apex Council.

Chairman directed that the DPR should be submitted to KRMB within a
week's time.

(Action: AP & KRMB)

Government of Andhra Pradesh has complained about taking up of the
following eight (8) projects by Government of Telangana.

A) New Projects

1) Palamuru Ranga Reddy LIS

Special Chief Secretary, GoAP asked whether the Palamuru Ranga Reddy LIS
and Dindi LIS were appraised by KRMB. These projects were objected to by
A.P. several times and in the first meeting of the Apex Council also this
matter was deliberated. He referred to minutes of the meeting of the Apex
Council wherein the OSD, MoWR stated that the two projects are not

among the six projects mentioned in the 11" schedule of A.P.
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Reorganisation Act, 2014. As per the provisions of the Act, these two
projects have not been appraised and recommended by the KRMB.

He stated that these two are new projects, which should not be gone ahead
with. Those project reports should be appraised by KRMB and put up to
Apex Council,

Engineer-in-Chief (1), I&CAD Dept., GoTS stated that Palamuru Ranga Reddy
LIS is very old project and it is well within the basin and allocation.

Principal Secretary, GoTS has presented a video of the Hon'ble PM’s speech
during his election campaign and stated that the PM himself has told that
Palamuru Ranga Reddy LIS has been hanging fire for more than ten years,
which implies that it is an old project.

Further, he added that they have certain documents giving clearances to
Palamuru Ranga Reddy LIS and Dindi LIS. He stated that this project was
taken up before bifurcation of the State. This project was considered as one
of the Jalayagnam Projects and also listed on the floor of Assembly by the
then Hon'ble Chief Minister. The Hon'ble Union Minister also stated
positively in the Apex Council meeting about Palamuru Ranga Reddy LIS and
Dindi LIS. The expenditure already incurred for Palamuru Ranga Reddy LIS is
about Rs.12,000 crore.

Principal Secretary, GoTS also stated that the work is in progress. It is
proposed to provide irrigation to 10 lakh acres and drinking water to about
126 villages in 7 mandals.

Chairman reiterated the observations of the Secretary, DoWR, RD & GR in
the meeting taken by him on 21.01.2020 at New Delhi that any irrigation
project which has not been techno-economically appraised by CWC and
accepted by Technical Advisory Committee of DoWR, RD & GR should be
considered as new project irrespective of the fact whether it was conceived
before or after bifurcation of erstwhile A.P.

He stated that as per section 85(8) (d) and para (7) of the Eleventh Schedule
of the A.P. Reorganisation Act, 2014, no new project can be taken up by the
State without getting the project proposal appraised, technically cleared by
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KRMB/CWC and recommended by KRMB before sanction by the Apex
Council.

He further stated that on the directives of the Ministry of Jal Shakti, KRMB
has directed that Telangana shall not go ahead with the project till the
project is appraised by KRMB/CWC and sanction of Apex Council is
obtained. Hence, the DPR of Palamuru Ranga Reddy LIS must be submitted
to KRMB and directed the State representatives to submit the DPR in one
week’s time.

Members of Government of T.S. stated that this issue will be appraised to
their State Government and further action will be taken accordingly.

(Action: TS & KRMB)
2) DINDI LIS

Engineer-in-Chief (I), I&CAD Dept., GoTS stated that it is an offshoot of
Palamuru Ranga Reddy LIS and is much smaller than Palamuru Ranga Reddy
LIS. The Estimated Cost is Rs.2,000 crores. It serves two lakh acres of land.
The work is in progress.

He stated that the Government issued G.0. Ms. No. 159, dated 07.07.2007
and G.O.Ms. No. 107 dated 11.06.2015 for taking up the scheme. Hence,
the Board may consider it as an old scheme.

Principal Secretary, GoTS stated that this scheme was sanctioned before
2014, similar to Palamuru Ranga Reddy LIS, i.e., before bifurcation of State.
Hence, the Board may consider it as an old scheme.

Special Chief Secretary, GoAP stated that regulation of supply of water
cannot be done without jurisdiction and they would like to hand over all the
project outlets to KRMB, and requested Telangana State to agree for
notifying the jurisdiction of KRMB.

Chairman mentioned that the jurisdiction is to be notified by Gol, and draft
proposal for the same have been sent by KRMB to MoWR, RD & GR.
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He further stated that as per the relevant sections of A.P. Reorganisation
Act, 2014 and minutes of the meeting taken by the Secretary, DoWR, RD &
GR on 21.01.2020 any irrigation project which has not been techno-
economically appraised by CWC and accepted by Technical Advisory
Committee of DoWR, RD & GR should be considered as new project
irrespective of the fact whether it was conceived before or after bifurcation
of erstwhile A.P.

Chairman stated that as per section 85(8)(d) and para (7) of the Eleventh
Schedule of the A.P. Reorganisation Act, 2014, no new project can be taken
up by the State without getting the project proposal appraised, technically
cleared by KRMB/CWC and recommended by KRMB before sanction by the
Apex Council.

Reiterating the directive given to the State of Telangana based on the
directions of MolJS, Chairman directed the State of Telangana not to go
ahead with the project till the DPR is submitted and appraised by the
Board/CWC and sanctioned by Apex Council.

The Chairman directed that the DPR should be submitted to KRMB within a
week’s time.

(Action: TS & KRMB)
3) Bhakta Ramadas LIS

Engineer-in-Chief (1), I&CAD Dept., GoTS said it is the scheme to serve tail
end ayacut of SRSP system, where water availability is very less. Hence, as a
temporary measure the same ayacut is fed by lifting water from NSLC and is
accounted for in the utilisation of NSLC within the allocation. It is a small
project serving about 40,000 acres- 50,000 acres of land. It was planned for
lifting 5 TMC of water, but it lifts 2- 3 TMC of water at present. He informed
that this is a completed project.

Engineer-in-Chief, WRD, GoAP stated that the same principle of new
projects is to be applied for this project also. Mere expenditure on the
project and utilisations of water does not give any right to go ahead with
the project without appraisal by KRMB.
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Special Chief Secretary, GoAP stated that the Krishna is a deficit river basin.
Karnataka has plans to raise its dam’s levels. There are many flood based
projects in A.P. and T.S. and when flood water is going to sea, it should be
utilised effectively. If the Board has jurisdiction, flood water can be used
effectively through the flood based projects.

Chairman stated that notifying jurisdiction and getting project clearances
are two separate issues and need not be linked to each other.

He further stated that as per section 85(8)(d) and para (7) of the Eleventh
Schedule of the A.P. Reorganisation Act, 2014, no new project can be taken
up by the State without getting the project proposal appraised, technically
cleared by KRMB/CWC and recommended by KRMB before sanction by the
Apex Council.

Reiterating the directive given to the State of Telangana based on the
directions of MolS, Chairman directed the State of Telangana not to go
ahead with the project till the DPR is submitted and appraised by the
Board/CWC and sanctioned by Apex Council.

Chairman directed that the DPR should be submitted to KRMB within a
week's time.

(Action: TS & KRMB)

4) Mission Bhagiratha

Principal Secretary, GoTS stated that Mission Bhagiratha is a complex and
huge scheme to supply drinking water to one crore families. It is not a
separate project but it is taken up considering 10% of water for drinking
purpose from various sources within its allocation of Krishna water. He
further stated that approximately 50 TMC of water is required for this
scheme, out of which about 30 TMC is from Godavari waters and about 20
TMC is from Krishna waters.

Principal Secretary, GoTS stated that under this scheme water for domestic
use is drawn from many sources/projects, which have been cleared by CWC
and sanctioned/commissioned before bifurcation of the State.
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